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Wage Board for Working
Journalists

+

*987. Shri S. M. Banerjee:
Shri P, C. Borooah:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Rameshwar Tantia:
Shri Mahesh Dutta Misra:
Shri J. P. Jyotishi:
Shri Wadiwa:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether the Wage Boarq for
the working journalists and non-
working journalists has submitted its
report;

(b) if so, its recommendations and
the action taken thereon; and

(¢) if the answer to pact (a) above
be in the negative, the reasons for
delay?
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The Deputy Minister in the Minis-
try of Labour, Employment ang Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). Both the Wage Boards
have made recommendations for
grant of interim relief, These have
been accepted by Government and
implementation is in progress. Final
reports of both the Wage Boards are
awaited.

(c¢) The Boards have to deal with
impotant matters and they have to
consider the view points of various
interests. They are, however, pro-
ceeding as expeditiously as possible.

Shri §. M. Banerjee: I would like
to know whether it is a fact that the
interim relief recommended by the
Wage Boards, both for working jour-
nalisty and non-working journalists,
has not been implemented by many
employers, many newspapers, espe-
cially as far as non-working journa-
lists are concerned. If so, what is the
number of such people in whose case
it has been implemented and the
number of people in whose case it has
not been implemented? What isg the
reason for non-implementation in
those cases?

Shri Shahnawaz Kban: ] am glad
to inform the hon. Member that the
progress of implementation has been
good on the whole, For instance, in
the case of working journalists in
Andhra Pradesh all the 15 cstablish-
ments employing 204 persons have
implemented it. So, there is cent
per cent implementation in Andhra
Pradesh. In Bihar, out of 174 persons
160 are covered by it. The progress in
most of the States is good. Of course,
there are some States where the pro-
gress is not as satisfactory as it
should be. We are trying to persu-
ade the establishments to implement
the recommendations as early as pos-
sible.

Shri S. M. Banerjee: My question
was how many establishments  have
implemented it and how many have
not implemented it,
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Mr. Speaker: That stat t might
be laid on the Table afterwards.

Shri §. M. Banerjee: As the non-
working journaliists are not covered
by the Working Journalists Act,
there is bound to be some difficulty
with regard to implementation of the
service conditions as recommended by
the Wage Board. So, may I know
whether Government will bring in
legislation to cover the non-working
journalists in the cvent the recom-
mendation is not accepted by the em-
ployers?

Shri Shahnawaz Khan: We are
awaiting the final report. Then only
can we decide whether any legis-
lation would be necessary.

Shri P. C, Borooah: Since the cost
of living has increased after the first
wage board award, may ] know how
far it has been neutralised in the case
of working journalists?

Shri Shahnawaz Khan: Though it
is not entirely connected with this
question, I am sure the Wage Boards
will take that into consideration be-
fore making their recommendations.

Shri S. C. Samanta: May I know
whether the two wage boards have
completed their work and when they
are expected to submit their reports?

Shrl Shahnawaz Khan: We have
requested them to finish their work
as expeditiously as possible, but the
hon. Member may realise. ..

Shri Bhagwat Jha Azad: What is
meant by expeditiously? It has taken
four ycars.

Shri Shahnawaz Khan: Normally,
the wage board takes two to two and
a half years. They have to take that
much time because they have to
issue questionnaire etc.

Shri Surendranath Dwivedy: That

is called expeditioug disposal?
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Shri Shahnawaz Khan: Then they
have to record evidence and so on.
We have asked them to do it as quick-
ly as possible,

Shri Bhagwat Jha Azad: Since the
expeditious disposal will take not less
than two years—it may even be four
years—may I know whether they will
be granted an interim or ad hoc in-
crease in wages till the receipt of the
award as the rise in cost of living is
very high?

Shri Shahnawaz Khan: I am grate-
ful to my hon. friend for making this
very valuable suggestion. They have
done so already.

Shri Daji: Is it not a fact that mary
newsrapers have not implemented
the first wage board award, even
thougn more than four years have
passed? They have also not imple-
mented the interim award. If that ¢
so, why is the Government hesitant to
take legal action against the news-
paper proprietors? Is the Government
afraid that the newspaper proprietors
will black them out?

Shi Shahnawaz Khan: No; there is
no such fear.

Shri Daji: Why are you saying that
you are persuading them; why not
tak legal action? Where is the quez-
tion of persuasion? It is a legal award.

Shri Shahnawaz Khan: The thing
1s that the recommendations of the
Wage Board have no statutory obli-
gations behing them; we have to do it
through persuasion.

Shri Daji: For more than four years
you will persuad: them?

i gen WX wEw@ N SR
T § I 9% Aegd @ Ay
g g | T g § fF Iw e
w1 er w2W # IN a1 A any, Y
T A w1y wfafwar § )

it gy Wt : ag i B o7
T wY T N7 SRS | W FRW * AT



‘9643 Oral Answers

¥ & qawma smgan g 6 132 e §
forerdt & 109 ¥ aTX & ug i fiii

& T § o T FT e e
g

Shri N. Srcekantan Nair: May I
know whether the Government is
aware of the fact that many import
ont newspapers have ceased to give
increments to the working journa-
lists for the last two or three years in
view of the fact that a wage board
has been appointed; if so, is any
irterun relief intended to be given to
these workmen?

Shri Shahnawaz Khan: I have said
tnat the Wage Board has recom-
mended an interim relicf in the case
of working journalists varying from
Rs, 15 to Rs. 25 per month and in
most of the cases that is being imple-
mented.

1 asked
being

Shri N. Sreekantan Nair:
about the annual increments
stopped.

Mr. Speaker: This is the interim re-
commendation tha: has been given.

Shrimati Savitri Nigam: All the
newspupers get a certain amount of
quota of paper from Government;
they alsu get some advertisements
from Government. May I know whe-
ther Government has taken any
action to stop their quota and those
advertisements. (Applause) specially
of thosc who have not implemented
the recommendation of the Wage
Board 1n spite of its repeated recom-
mendaticns?

Mr. Speaker: Her question has been
applauded very much.

Shri Shahnawaz Khan: I am very
grateful to the hon. lady Member for
giving that suggestion, We are trying
the method of gentle persuasion first,
but if it fails... (Interruption).

Shri Hari Vishau Kamath: On a
point of guidance, Sir.

Shri Shtiikre: He is making light of
every suggestion. What is this?
108(Ai)LE—2.
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Shrimati Savitri Nigam: He is mak-
irg gentle persuasion to the wolves
who want to suck the blood of the
journalists,

Shrt Daji: It is four years and sti.l
Government will persuade them. The
ncwspap~r owners have not imple-
mented them. How long will you pcr
suade?

Shri A, P. Sharma: The hon. Mi-
pister has said that wage boards have
not got any statutory recognition, but
the wage boards are tripartite bodies
representing the representatives of
the workers, the employers and a
neutral chairman. If the recommenda-
tiong or awards of these wage boards
are not binding on the employers and
the workers, why should not such
matters be referred to tribunals
whose awards would be binding on
both sides?

Shri Shahmawayr Khan: That is ge-
nerally the procedure that is follow-
ed. As the hon. Member hag said,
these tripartite bodies have under-
taken certain obligations upon them,
but these are more or less moral ob-
ligations which they have accepted.
If they do not accept it, thc normal
procedure of adjudication and arbi-
tration is followed.

Shri Harl Vishnu Kamath: Is there
not something seriously and funda-
mentally wrong with a government
which thinks that action taken after
two years. ..

Shri Daji: Four years.

Shri Hari Vishnuo Kamath:. .. four
years it expeditious enough? Is it not
a mockery and travesty of semantics,
to say the least?

Mr, Speaker: 8hri K. N. Tiwary,
next question....({nterruption). The
hon. Minister cannot be expected to
answer that.... (Interruption).
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Shri Hari Vishau Kamath: Sir, you
know the English language well. My
knowledge of the Erglish language is
very meagre, but you know it better.
Could you tell us whether the word
“expeditious” means some monthsg or
two to four years? Will you agree
with that? Is it not a travesty and
a mockery?

Mr. Speaker: Thesec words are re-
lative. Shri K. N. Tiwary,

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivam Ram): I do not know from
where the hon. Member brought in
the figure of 4 years . ..

Shri Hari Vishau Kamath: He said,
it was 2 to 4 years.
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Shri Jagjivan Ram: What the De-
puty Minister is answering is about
the implementation of the interim
award of the existing wage board.

Shri Daji: For four years the award
has not becn implemented.

Shri Jagjivan Ram: My reply to
that is very simple. If the hon, Mem-
ber puts a separate Question, I will
give a detailed answer.

Fair Price Shops in Industrial
Establishments

*988. Shri K. N. Tiwary:
8hri P. R. Chakraverti:
Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hamsda:
Shri 8. C. Samanta:
Shri Warior:
Shri Iadrajit Gupta:
Shri Prabhat Kar:
Shri Vasudevan Nair:
Shri Shree Narayam Das:
Shri Lisga Reddy:
Shri M. Rampare:

Will the Minister of Labour, Em-

ployment ang Rehabilitatiom be
pleased to state:

(a) whether Government
taken steps to introduce

have
legislation

APRIL 6, 1966

Oral Answers 9646
compelling industrial establishments
to start fair price consumer stores in
the factories;

(b) the percentage of units in the
public and private sectors covered by
fair price shops at present;

(c) whether Government propose
to hold zonal meetings, covering all
the States, of employers and workers
for detailed appraisal of the difficul-
ties that impeded the progress of the
scheme; and

(d) if so, the broad outlines thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khanm):
(a) The question of introducing le-
gislation will be considered after the
30th of April, 1966 as by that date
employers have been asked to set up
consumers  cooperative  stores{fair
price shops in units employing 300
or more workers where these stores'
shops have not yet been set up.

(b) About 84 per cent establish-
ments have been covered by consu-
mers cooperative stores\fair price
shops in the Central public sector
and 61 per cent in private and State
sectors together, excluding plantations
in Assam and West Benga] where ac-
cording to well established tradition
a system of supplying subsidised
rations to the workers already exista

(¢) Four zonal meetings were held
in January and February, 1966.

(d) The first meeting was held at
Delhi on 16th and 17th January, 1968
covering the States of U.P. Rajas-
than, Punjab, Madhya Pradesh, Hi-
machal Pradesh, Jammu & Kashmir
and Delhi. The second meeting was
held at Bombay on 1st and 2nd Feb-
ruary, 1966 covering the States of
Maharashtra, Gujarat and Goa. Da-
man & Diu. Third meeting covering
the States of Madras, Andhra Pra-
desh, Mysore and Kerala, as also
Pondicherry was held at Madras on





